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SRO f/e?' .:3 In exercise of fhe POWers conferred b
the Code qf Criminal Procedure. Samvat 1989, the ovemm
folowing officers to bei the Exepulwe Magistrate of ihe First Class :E:: :If;&lixeargipmntu &
powers of an Executive Magistrate of fhe First Class within their respective St:a'[ the
wrisdiction of District Budgam:- = fmiional

'SNo | Name of the Officer | Designation Place  of [ Powers 15 be |
| T posting | vested
(1. | Gh. Nabi Wani In-charge Soibugh | Execulive
NaibTehsildar Magistrate 15t
g_ Class
12 Qalam-ud-din Look-after  Naib Sholipora -do-
| : Tehsildar
3. Riyaz-Ud-Din Ahmad | Look-after  Naib | Beerwan do-
| Tehsildar
By Order of the Government of Jammu and Kashmir.
Sd. -
(Achal Sethi)
Secretary to Government,
Department of Law, Justice and Parllamentary Affalrs
No. LD(P)2008/Budgam Dated :-26- 07- 2019
Copy to the .- ;

1. Secretary to Government, Revenue Department.
2 Dwisional Commissioner, Kashmir. _
3 &;ﬁic;;dagistrate, Budgam. This is with reference to his letter No. Letter No DMBAIC/2019/112

14 dated16-03-2019. i of the
§ Genaeral Manager, Govemment Press, Srinagar for publication in an extra ordinary issue

Govemment Gazette. ]
38R0 section, Department of Law, Justice and Parliamentary Affairs.
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